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ORBER
PER BENCH
The above iisted appeals at the instance of the Revenue are
directed against the respective impugned orders passed by the
respective Ld. Commissioner of Income Tax (Appeals) for
respective Assessment Years as indicated above,

2. In all the above appeals, revenue has moved an application
for withdrawing the above appeals as the tax effect pertaining to
the amount disputed by the Revenue is fess than the monetary
limit of Rs. 20 lakh fixed by the CBDT in Circular No. 03/2018,
dated 1i1/07/2018, which is in supersession of its Circular No.

1/2015 dated 10/12/2015, in relation to filing of appeals before
;ﬂﬁe Income Tax Appellate Tribunal. Taking into consideration the
aﬁbcve and also the fact that the CBDT Circular under reference
applles retrospectively even to pending appeals, we hold that the
above listed appeals filed by the Revenue are not maintainable
and liable to be dismissed in fimine.

3. In the net result, the above listed appeals of the Revenue
stands dismissed. [t is ordered accordingly.

Order Pronounced in open Court on this 24™ Qctober, 2018,

Sd/f- Sd/-
(G. MANJUNATHA) (SANDEEP GOSAIN)
Accountant Member Judicial Member

Dated : 24 October, 2018.
Sr.PS.Dhananjay
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